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WRI'1"l'EN ANSWERS TO QUES-
TIONS 

Welfare of Scheduled Castes and 
Scheduled Tribes In Puajab 

°1398. Shri Ram Sewak Yadav: 
Shri Bagri: 

Will Ihe Minister of PlannlnC and 
Social Welfare be pleased to state: 

(a) whether it is a fact that achiev-
ment target for the welfare of Sche-
duled Castes and Scheduled Tribes 
remained behi.nd schedule in Punjab 
during 1965-66; 

(b) if so, the reasons therefor; and 

(c) the steps taken by Government 
to achieve the target? 

The Deputy Mialster in the Depart-
ment of Social Welfare (Sbrimati 
Chandrasekhar): (a) The year 1965-66 
has ended only very recently and it 
is too carly to know the targets ac-
tually achieved during that year. 
Before furnishing the information to 
the Central Government, the State 
Government have to collect necessary 
data from the various field agencies 
which involves considerable time. 
However, from the estimated figures 
available, it is expected that the pro-
posed targets would be achieved in 
full in all the schemes except a minor 
antiCipated shortfall in the 1cheme of 
wheel barrows/hand carts for Seche-
duled Castes. 

(b) The shortfall in the scheme 
mentioned above, is due to Municipal 

Committees' inability to take fuller 
advantage of the Bcheme and anti-
pathly to the use Of wheel barrowsl 
hand carts on the part of scavengers. 

(c) The scheme i.s being popularised 
through tactful handling of scaven-
gers ·by publio health olllcials and pro-
paganda by non-olllcial organisations 
etc. 

Jodhpur Commercial Bank 

°1404. Shri U. M. Trivedi: Will the 
Minister of ·FiJlaJIee be pleased to 
state: 

(a) the present -position regarding 
the assets of the Jodhpur Commercial 
Bsnk after 12th September, 1961 when 
it was closed by the order of Govern-
ment; 

(b) whether any share-holders 
have been paid any dividend or the 
value of shares confiscated; and 

(c) the provisions of the law under 
which aclion was taken? 

The Minister of state in the Minis-
try of Finance (Shri B. R. Bhagat): 
(a)' and (b). After paying the 
depositors in full, the Central Bank 
of India, as the transferee institution, 
has declared a dividend of 55 per cent 
in respect of the paid-up capital of 
RI. 50 IBkhs, which is due to be re-
turned to the shareholders of the 
Jodhpur Commercial Bank. Against 
the sum of Rs. 22.50 lakhs, which is 
still due to the shareholders, the ad-
vances which are bad or doubtful of 
recovery amount to Rs. 24.14 lakhs 
and the value of the other as'Sets in 
the collection account is about Rs. 1.62 
lakhs. Further PIlyments to the share-
holders will depend on the extent to 
which the advances can be realised. 

(c) The bank was amalgamated 
with the Central Bank of India un4el" 
the provisions of sub-section (7) of 
Section 45 of the Banking Regulation 
Act, 1949. 




